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Seeratarys Mnistry sf Rallwﬁys’
Railuway &aurco Ney Delhi~1,
2) Chairmans Railyay Recruitment Boars,
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Tl“\is agplieatien haes B2 on filed Shri Gou tsém Gh.as.h: an
une mgl@y;i ysuth sgainst the latier Ne, RRBLAL/NTPC-89( 1I) dated
2!-—,5—1'996 issuee by} the issued By the Chairman, Railuway Regruit-
ﬁmnt Boare» Caleutta, It is the sésp of the applmunt that 3
writtsn test was cendueted far resruitment ts Nen-Teghnisal Papular
Catesories and sn agceunt of many irragu_larias invel ved in the said
written tast, the Regruitment Boaard dncidadl tQ enduet & Fresh yritten
tast Fer the seesnd time s® thet preser selection ane assessment ean
b. gene, The fipst uritten tesf was coneugted on 12,11,1%69, and
sinse that was net tsken ints e'snsldsratmn by the Rseruitment Board
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spplieant uas asked yhat fzr Uw. relaxatisn eof agqe had _Qifh slaimen
in the'applicati:an and likeyise Lo, Advesats far ’d’!'e_z resgandents yas .
. agkod {J_hy the Administrative Trisunal has ne jurisdietisn in the
instant app,liéyatiﬁn ans hey the applieatien is‘harrnd oy lay of
limitﬂ£ian a5 states By the respandants in their roply ts the 0,A.
e find na plau.sibl- answer t3 the query made ay the Bandh. In ﬂ'\o
reply the rsspandchts have states in pers 4 (sub-pars k) that the
zsnw of éensid-ﬂratim fer NTRC sxaminatiaﬁ was restristed enly te

the tep 502 ssndidates sallsd en .thn pasis of tua—&nd-h'alf’ times of
ths vauan@i:.:_sines the gatitioner shri GOUtSmFGhaah "is nst amm gst
thoss 562 edndidatss., TherePsres he gauld net me inglused in ths
pufv—ilu 4f gesnaideratisen, Hnugvﬁr» ne sf f‘iut was siven to the first
urittan test, In para 5 ef the reply the resgendents have steted that
the Railuay Régruitn?ar;t Boord had degided to treat the Nan-Tsghn igal
Peapulsr Cﬁtagériasv(NTPC) Examinatiens 1988 as ganealles dus te

adeption of lédreg sgale mal-prasgtiges in its yritten sxaminatiam,

4, e h'ﬁv emaideredl tha matter vary ea:nfully and .u have
gmtas sut ’d‘\ﬂt-tha reszondents geuld nat eenvines us apaut many
thines., Ths resgandents ssuld nst assign any reasenzwle sraund far
nan-anneun@ement of result of tha yritten test éns¥ nen-ganssllatisn
af the writtan examinatien ssndupgted in 1889 waf ero us, Heusvsrs

we fine that thtre is ne sreund fer sinsideratien for this applies-
tien b){]this Tribunal. e tﬁﬂrsf&ra: dismiss the agplisation sf the

agplieant &s it is devaid of merit,
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